
FIR No.99/2020 
PS New Usmanpur 

State Vs. Amit Kumar 
U/s.147/148/149/436/120B/34 IPC 

04.05.2020 

Present : ASI Ravinder Kumar for the State. 
Mr. Piyush Jain, advocate for the applicant/accused. 
10/SI Karan Singh in person. 

10 has filed his report, wherein, it is stated that the 

accused was arrested on the disclosure statement of the co-accused 

Premprakash @ Kake, S/o. Sarvan Kumar, but, during the course of 

investigation, the presence of the applicant/accused was verified in 

CCTV footage. 

It is submitted by the learned defence counsel that the 

co-accused Rahul Sharma @ Golu had already been granted bail by 

the Ld. District & Sessions Judge vide order dated 20.03.2020. 

The 10 has admitted that the co-accused Rahul Sharma 

had already been granted bail on 20.03.2020. 

In these circumstances, the present applicant/accused is 

also admitted to bail on furnishing a personal bond in the sum of 

Rs.20,000/- with one surety of the like amount, to the satisfaction of 

the concerned MM/Link MM/Duty MM. The applicant/accused is also 

directed, not to intimidate or threat the witnesses or to temper with 

the evidence. 

The application is disposed off accordingly. 

A copy of this order be given DASTI to the 10 as well as 

the learned defence counsel, for information and necessary 

compliance. 

BRIJESH KUMAR GARG 
Addl.Distt Judge(NE)-01 

KKD Courts/Delhi 
04.05.2020 

pk 



FIR No.89/2020 
PS New Usmanpur 

State Vs. Amit Kumar 
U/s.147/148/149/436/120B/34 IPC 

04.05.2020 

Present : ASI Ravinder Kumar for the State. 
Mr. Piyush Jain, advocate for the applicant/accused. 
10/ASI Sita Ram in person. 

10 has filed his report, wherein, it is stated that the 

accused was arrested on the disclosure statement of the co-accused 

Premprakash @ Kake, S/o. Sarvan Kumar, but, during the course of 

investigation, the presence of the applicant/accused was verified in 

CCTV footage. 

It is submitted by the learned defence counsel that the 

co-accused Rahul Sharma @ Golu had already been granted bail by 

the Ld. District & Sessions Judge vide order dated 18.03.2020. 

The 10 has also produced the case file. The bail order 

dated 18.03.2020 is also perused. In these circumstances, the 

present applicant/accused is also admitted to bail on furnishing a 

personal bond in the sum of Rs.20,000/- with one surety of the like 

amount, to the satisfaction of the concerned MM/Link MM/Duty MM. 

The applicant/accused is also directed, not to intimidate or threat the 

witnesses or to temper with the evidence. 

The application is disposed off accordingly. 

A copy of this order be given DASTI to the 10 as well as 

the learned defence counsel, for information and necessary 

compliance. 

BRIJESH KUMAR GARG 
Addl.Distt Judge(NE)-01 

KKD Courts/Delhi 
04.05.2020 

pk 



FIR No.811/16 
PS New Usmanpur 

State Vs. Pramod 
U/s.302/120B/201/34 IPC 

04.05.2020 

Present : ASI Ravinder Kumar for the State. 
None for the applicant/accused. 
Insp. Ratnesh Kumar Singh with case file. 

No report has been received from the Medical 

Superintendent of the Jail Hospital, Mandoli Jail, Delhi. A fresh 

medical report be called from the Jail Superintendent as well as the 

Medical Superintendent of the Jail Hospital, Mandoli Jail, for the next 

date of hearing. 

Adjourned for further proceedings on 08.05.2020. 

'rg 

BRIJESH KUMAR GARG 
Addl.Distt Judge(NE)-01 

KKD Courts/Delhi 
04.05.2020 

pk 
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